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Title: Further discussion on the resolution regarding steps to ensure welfare of Employees Provident Fund pensioners moved by Shri N.K.
Premachandran on the 11th December, 2015.

HON. DEPUTY SPEAKER: Now, the House will take up the Private Members' Resolution on steps to ensure welfare of Employees Provident Fund
pensioners. It is an important Resolution moved by Shri N.K. Premachandran.

Shri Nishikant Dubey.
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"A dwindling band of workers will have to support rising social-security payments, as the number of retired people grows. This will
strain public finances. Ten years ago each person in retirement was supported by four in work. In ten years that burden will fall on only
two workers. Already, the rising cost of caring for the elderly has pushed up the government deficit and the national debt. If Japan's
workers cannot shoulder their burden, the country will find itself unable to honour fully its pension and health-care commitments. In
effect, it will be forced to default on its obligations to society."
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"A young continent reaping the demographic dividend of a large youthful workforce is giving way to a greying continent where the ratio
of retirees to workers is on the rise. In contrast to industrialized countries, most Asian countries do not yet have mature, well-
functioning pension systems."
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SHRI N.K. PREMACHANDRAN (KOLLAM): Shri Nishikant Dubey ji, I thank you for yielding.

I thank him for supporting this Resolution. You may kindly see that we have started the discussion on this Resolution from December, 2015. It is a
very important Resolution as far as lakhs of workers are concerned. Hon. Chairman is also well aware of what is happening on the trade union front.
Today also lakhs of people are watching Lok Sabha Television Channel to know as to what would be the fate of this Resolution.

I would like to appreciate the Government's efforts. During the course of the discussion on this Resolution, two years of annual weightage has been



given by the Government. We are thankful for the Government for having given the benefit of two years of weightage. Yesterday and the day before,
so many news items have come in the newspapers regarding another very important issue which is also a part and parcel of this Resolution. That is
those who could not opt for the pension in the actual salary and those who have gone to the court will be getting the benefit. Every individual who is
going to the court will be getting the benefit that you can pay the arrears. After paying the arrears, you are entitled for full pension in proportion to
the salary.

So many court verdicts have come. From Kerala also, so many writ petitions have been filed. ...(Interruptions) The country wants to know as to
what is the decision of the Government regarding this point. The Supreme Court has directed the Government to see that instead of going for
individual cases, let a general order come. I hope and believe that the day before yesterday such an order has already been issued by the
Government of India. I am thankful to the Government for it.

I would like to seek a clarification. If the hon. Minister could intervene and clarify my doubt with the permission of Shri Nishikant Dubey and if it
comes to the public domain, definitely it will be well and good. To my knowledge, today the PF office is issuing an order because it is affecting lakhs
of workers. That will be beneficial to the workers. If you could kindly throw light on this issue, it would be well and good. If the hon. Minister could
intervene, I would be thankful to him.

...(Interruptions)
HON. CHAIRPERSON : The Minister would clarify at the end of the debate.

SHRI N.K. PREMACHANDRAN (KOLLAM): I am only seeking a clarification.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI BANDARU DATTATREYA): Hon. senior Member, Shri
Premachandran has raised this issue. The Government is also well aware of it. Regarding the pension, those who remitted the contribution to EPF,
on full salary, above statutory ceiling, now they would get pension, even if they did not give the option before 2006.

Today itself, we would issue the order. All the EPF pensioners can avail the benefits.
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argft ey 3ealar asan en :- 'The Central Government pension liability has reached unsustainable proportion. As a percentage of GDP, it has risen — you

were the Minister, Hon. Chairperson — from about 0.5 per cent in 1993-94 to one per cent in 2000-2001. As such, it envisages that those who enter

Central Government services after October 1, 2001 would receive pension through a new pension programme based on defined contribution in order

to review the existing pension system and to provide a roadmap for the next step to be taken by the Central Government. I propose to constitute a

high level expert committee which would gives its recommendations within three months." aéra sl greame &8 ety i1 uder o2l o e 2itar £t oidf am
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Big it grer t o 28 waadt, 2003 &t wdia™ @ dra amn a1 s and he said:

"My predecessors in office in 2001 announced a roadmap for a restructured pension scheme for the new Central Government employees
and a scheme for the general public. This scheme is now ready. It will apply only to new entrants to Government services except to the
Armed Forces and upon finalization, offer a basket of pension choices. It will also be available on a voluntary basis to all employers for
their employees as well as to the self-employed. This new pension system when introduced will be based on defined contribution
shared equally in the case of Government employees between the Government and the employees.

There will, of course, be no contribution from the Government in respect of individuals who are not Government employees. The new
pension scheme will be portable, allowing transfer of the benefits in case of change of employment, and will go into 'individual pension
accounts' with Pension Funds. The Ministry of Finance will oversee and supervise the Pension Funds through a new and independent
Pension Fund Regulatory and Development Authority."
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HON. CHAIRPERSON : Hon. Members, I am to inform that five hours time allotted for discussion on the Resolution is almost over. As there are six
more hon. Members to take part in the discussion, we have to extend the time for further discussion on the Resolution.

If the House agrees, the time for the discussion of the Resolution may be extended by two hours. I think, everybody is agrees. We are extending two
hours for this discussion. There are six more hon. Members to speak. amu @z s s aa Roifeaoer e Raassor a1 erga aa1 38°s, @33 @1 e odl as &

&
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SEVERAL HON. MEMBERS: Agree, Sir.

HON. CHAIRPERSON: Okay, the time is extended by two hours.

Shri Adhir Ranjan Chowdhury.

oft arefly ‘worar dierdt (waamarR) @ 212, i s Bifdesin Sa St wr amaor gi 39 ot 38 ey wafl-wlt ePiar en fe Ragrarer @l a1d s gl pe farfdrer ga Sft sl oo
ot Blgon wel g cilel uglel o fere Relfcgerl w2 adl e @ e amd’s) feifdrmi da oft o #oren ¥ e wieleol 32 ogzarer # Bide ot s fis s, 301 A ga) ol
520 Gils [

i fits Rsifegeer e Agosn ww @ arn wen agen § s s Reifegver Bt smar "Welfare of employees provident fund pensioners', s a™n w1 _srenfor
DFII

17.00 hours

531 Aol 91 &3 f&o1 81 BT adtes a5 Frels 3del &l o 378, 331 AWial 3x0eH I 208 Wgall - 'Fzet @I Aerell 8, die 6t dreeft 2, sl e gifwrdgar Sft St faer
ki, 321 firer @t gt &Y'

3P $31 feieT ot drgrdt frer siieplt o fozdrer s AT cien sl 2oradt Rrgsft off sy

17.01 hours (Hon. Deputy Speaker in the Chair)

Sir, the salient features of this Resolution are (1) restore the benefits of commutation and return of capital to the Employees Provident Fund
Pensioners; (2) provide pension to the beneficiaries of Employees Provident Fund pension on the basis of average salary of 12 months immediately
preceding retirement; (3) ensure payment of full pension to pensioners as per Employees' Pension Scheme 1995 after realization of full amount of
commuted pension from pensioners; (4) increase minimum pension to Rs. 3000 per month under the Employees' Pension Scheme, 1995; (5)
implement welfare schemes for pensioners including housing scheme by utilizing the unclaimed provident fund amounting to about Rs. 27,000 crore;
(6) revise the whole Employees' Pension Scheme, 1995 on the basis of past experience and (7) extend Employees' Pension Scheme, 1995 to various
other sectors.

Sir; all the features included in this Resolution are very much related to the interest of those people especially who are supposed to retire from their
occupation and from their job at some point of time.

Sir, past may be a cancelled cheque but if we want to make our future as a promissory note, then we have to spend the fund and the resources at



our disposal wisely. If we are able to spend the present wisely, then it could be translated into the welfare, into the betterment and into the well-
being of our future generations.

Sir, it is a filial duty of all of us to take some responsibility upon our elder generations. It is absolutely true, and Dr. Harsha Vardhan Ji is also here,
that the lifespan has been increasing because of medical facilities, because of our health consciousness and because of various medical
infrastructure that we have had at our disposal now. We have been able to elongate the span of our life.

When we attained Independence, the span of our life was only 32 years. But now we are going to catch 70 years. So, in this House, from morning to
evening, we have been pestered upon by the criticism made by the Treasury Benches that the Congress Party has done nothing. If the Congress
Party, since Independence, has done nothing, then how has the span of our life been increased in such an exponential way? That needs to be
answered.

When we attained Independence, we emerged from a devastated state of affairs. At that time our economy was recognised as a ship to
mouth economy. At that time, the total food grains produced in India was to the tune of 52 million tonnes. Now it has been increased by 263 million
tonnes. But to enhance or to increase our food grains, we had to undertake various measures, namely from Green Revolution to White Revolution to
Blue Revolution, etc.

The Employees' Pension Scheme, 1995, came into effect from 16" November, 1995 replacing the erstwhile Employees' Family Pension Scheme, 1971
which, inter alia, provides superannuation, retirement and family pension. That means, the former incumbents of this Government had not only
considered but also they had formulated the policy given the future dynamics of our life. Accordingly, they formulated these kinds of policies. But yes,
at that time the resources were not available as it is today.

Therefore, we had to adopt a long odyssey since the day of Independence. On the day of Independence we got the freedom. That was the political
emancipation but we had to follow the path for economic emancipation and that was followed. We had been following it and we had been pursuing it
till now.

Nobody can say that yes, we had achieved all our desired results. No, because it is a continuous process and we have to accept this continuous
process premised on the available resources of our country.

I would like to quote a few words:

"Before you speak, listen; before you write, think; before you spend, earn; before you invest, investigate; before you criticize, wait;
before you pray, forgive; before you quit, try; before you retire, save; before you die, give."

Sir, I have quoted that before you retire, save. If we are not able to save something for our future, then we will land our future in jecpardy. To
this end, in keeping with that view, savings scheme, provident fund scheme and pension scheme were conceptualized and conceived.

Sir, cessation of work is not accompanied by cessation of expenses. That is why, the society should not feel that our elder generation is our burden;
rather we ought to translate our elder generation into our asset because the elder generation, by dint of experiences, by dint of knowledge, can
radiate the society around them. So, I think, we should consider our elder generation as our asset. fiférmroa sft dier 36 e b sanar SifsE widicll @1 weaw
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Sir, the population of elderly would increase by whopping 270 per cent by 2050. It is true that the Provident Fund Scheme has remained popular

among the workers of the formal sector. The 67" NSSO survey states that 72 per cent of the workforce in the informal sector is not eligible for any
social security scheme. I am personally concerned for workers in the unorganized sector because, as we know, only seven per cent of our workforce
are engaged in the organized sector and the rest 93 per cent remain in the unorganized sector. The workers, who belong to the unorganized sector,
do not have any viable social security scheme. That is why, the focus should be on the workers of unorganized sector, that is, the informal sector.

Therefore, I would urge upon the Government that the need of the hour is to relook and revisit the social security scheme so as to extend it to 93
per cent of the workforce which is not confined to the organized sector.

The Universal Declaration of Human Rights, 1948 propounds that the right to social security of every human being is to be acknowledged. Social
security of every human being is recognised by Article 22 of the Universal Declaration of Human Rights, 1948.

The constitutional history of social security in India reminds us about the contribution of Shri. B. N. Rau, Constitutional Advisor to the Constituent
Assembly. The draft Constitution prepared by him included the right to work; right to education; right to maintain in old age and during sickness or
loss of capacity to work; and right to rest and leisure under the head Fundamental Principles of State Policy, which later got converted into Directive
Principles of State Policy. Though the enforceability is lost in the conversion, the scheme of social protection stood out in Articles 41, 42 and 43, and
in Item Nos. 23 and 24 of the Concurrent List in the Constitution.

It is on this strong fundamental floor that the social security measures such as insurance, provident fund, old-age pensions, workmen
compensation, etc. have been provided through various statutory measures. India is a welfare state and that is why the welfare state accepts the
fact that social justice is the sine qua nonand it is imperative for social and economic development of a nation. Lack of social protection invites risks
of poverty and economic insecurity.

The Constitution-makers had understood the importance of social security in fostering social and economic development for long-term
advantages such as access to health care, other social services and increasing human capabilities for better utilization in employment opportunities.
This ensures productive relationships, decent work and inclusive growth as welfare state promotes.

The Social Security Minimum Standards Convention 1952 of ILO states that costs of benefits shall be borne out of collective contributions or



taxes avoiding hardship to poor workers or classes of persons protected - Article (71.1). It is against this principle that the State is planning to
impose tax on the post-retire savings of the workers, which would go against the social justice scheme in the Constitution.

It is well recognized by the Constitution and statutes that social protection is a basic human right for a decent living, and it enhances social
development by reducing poverty exclusion and inequality, and promotes economic development of balancing income security and increasing human
productivity. Therefore, the security, which we are talking about, namely, the social security, is acknowledged by ILO; Universal Declaration of UN
and our Constitution. So, there should not be any dispute for delivering the social security measures adequately to the concerned population of our
country.
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HON. DEPUTY SPEAKER: Please wind up.

SHRI ADHIR RANJAN CHOWDHURY : Sir, Swavalamban is a contributory pension scheme and the pension amount is payable depending upon the
amount of pension corpus and type of annuity opted. Atal Pension Yojana is a guaranteed scheme by the Government of India. The subscribers under
this Scheme are the majority in the phase of accumulation and yet to reach the stage of 60 years so as to draw pension. As on date, there are
subscribers in this Scheme and no one is drawing pension in this Scheme.

Our esteemed colleague, Shri N.K. Premachandran, is pondering over this issue for long and each of us should appreciate him. If this Government is
magnanimous enough and accepts the proposal of Shri Premachandran, which he has brought in the form of a Resolution, the common people of our
country will see a new morning and new bright day in their lives. The Government is pleading day in, day out, "Sabka Saath, Sabka Vikas". If this
"Sabka Saath, Sabka Vikas' is the tenet of this Government, then, without any hesitation or without any reservation, they should pass the Resolution
today itself, if they have that kind of courage, integrity, guts and gumption.

I would like to draw the attention of the hon. Minister to this particular point. During your intervention, you have referred to the EPFO. The Standing
Committee says that the total active membership of EPFO was 3.8 crores which almost remained the same during the last four years. The Central
Provident Fund Commissioner has submitted that in the year 2010, the number of active members was 2.81 crore which had increased to 3.8 crore
as on 31.3.2015. As per the statistics of the Labour Bureau, about 12 million people join the jobseekers' queue every year. The Ministry, in their
deposition before the Committee, also admitted that around one crore people get added to the employable workforce every year. In the given
circumstances, if 50,000 people get jobs each year, then there would have been a corresponding increase in the number of active membership. The
Committee feels that there is approximately the same number of workers, that is, around three crore workers who are entitled but are yet to be
covered by the EPFO. The Committee recommended that EPFO, ESIC and CLC (C) office may coordinate and reconcile their figures so that at least
the number of workers registered with each organization may be covered under EPFO/ ESIC, wherever applicable.

This is for your kind attention. In spite of all the big promises, it is distinctly clear that the growth of labour and the inclusion of labour into your
inclusive mechanism has not seen the light of day. The Committee also finds that ESIC is extending coverage on an experimental basis to some of
the unorganized sector workers, building workers, auto-rickshaw drivers, domestic workers, anganwadi and workers involved in Mid-Day Meal
Scheme on a contribution of Rs. 250 per month in which four family members would be covered. The benefits would be the same as are made
available to the IPs.

Sir, I am hailing from a District, Murshidabad, which is recognized as having the largest number of beedi workers in our country. Those beedi
workers are the victims of exploitation, and the exploitation has been perpetrated by the manufacturers. They do not have the basic necessities of
life. They are working for 18 to 20 hours a day. The Government is collecting cess and provident fund from the industry, but I am sure that those
funds are not being spent on the welfare of those poor beedi workers. So, I would request the hon. Minister to take note of it and do the needful.

Here also, in this Resolution, my friend Shri Premachandranji has proposed that the unclaimed funds should be restored. It has been stated here
about the amount of the unclaimed fund. There are nearly Rs.42,000 crore lying in inoperative account. But, the EPF Board Trustee said that
Rs.27,000 crore could be transferred to the Senior Citizens' Welfare Fund. ...(Inferruptions) The trade union leaders told the Minister that the
notification was not legally tenable and would not stand long in the Supreme Court. They said that it was inappropriate for the Government to take
away unclaimed fund for funding their welfare schemes. Here, there is a dispute. It is true that the unclaimed fund of Rs.42,000 crore or Rs.27,000
are lying idle. In the Resolution, the proposal is that the unclaimed fund could be transferred into the Senior Citizens' Welfare Fund. It is a noble
suggestion. It is because if that huge amount is lying idle, it becomes unproductive. To make it productive, the Government should ponder over it.
But the opposition of this concept says that if anyone ever claims the fund that has been deposited by their predecessors, then what shall be the



fate of that fund. I would request the Minister to come forward and enlighten us as to what the opinion of this Government is.

In so far as Senior Citizens' Welfare Fund is concerned, there is no denying the fact that it is a laudable step. Another proposal of this Resolution is
that instead of sixty months, the calculation of pension will take into account the preceding 12 months of the salaries before passing this Resolution.
Day by day, in view of inflation, in view of the cost of living, I think, this proposal that has been made in this Resolution, is an appropriate one. The
Government should think of it. The Government should come forward pre-eminently and proactively to make it a reality. I would also draw the
attention of the Minister that a major component of the Budget allocation this year Rs.4771 crore has been provisioned for Employees' Pension
Scheme.

However, the Secretary of Ministry of Labour and Employment in her deposition before the Committee stated that the allocation is insufficient
as there is arrears of about Rs.6,942 crore payable to EPFO from the Government side. The Committee apprehend that the calculation made for EPS
arrears requires a relook since they feel that the calculation must have been done for all the EPF subscribers irrespective of operational and dead
accounts. Besides, there is every possibility of cases where no claims would be filed by a few subscribers. Therefore, they desire that the details of
calculation be redone in a realistic fashion and subsequently be furnished to the Committee before a recommendation to the Government for release
of funds, therefore, could accordingly be considered by this Government.

As regards ESIC, I draw the attention of the Minister, the Committee note their achievements in the year 2016-17 which include revision of wage
ceiling from Rs.15,000 per month to Rs.21,000 per month with effect from 1-1-2017 and enhancement in per IP medical expenditure ceiling from
Rs.2,150 to Rs.3,000 per annum with effect from 1-4-2017. The Committee strongly recommend that the Ministry and ESIC should adopt a time-
bound programme to ensure coverage of all legally entitled yet uncovered workers under ESIC scheme. The Committee have also noted that a new
infrastructure in terms of hospitals, dispensaries is being planned to be rolled out in financial year 2017-18.

Sir, I would like to ask the hon. Minister, Dattatreya-ji whether the Government is going to invest the Provident Fund money in stock market or in any
other such investment arena. If so, let him please give us the details. There is a concern that the Government has been going on investing the
Provident Fund in the share market or any other instrument which may ultimately affect the Provident Fund situation. That is why the Government
should come clear with its opinion.

Sir, I again appreciate, not just appreciate but appreciate lavishly my esteemed colleague Premachandran-ji who has taken pain to bring this
Resolution for the welfare of the common people of our country. I would urge upon this Government including all the Members of this House that we
should make an example by supporting, by approving each and every provision of this Resolution without any hesitation.

Sir, with these words, I conclude my speech. Thank you.

oft arorr g coft (&AR) : swrearer adica, gt vorl. waraoger oft g1 11 Rewaz, 2015 @rusr fvy o1 srweu wiafa s sfdAer it e user MR @1 BT
foiftier wdor e Jder s aidor frare afie Jraveu e oe’s "W 3@ Ander I g Iodlel s w0 A1 dla ¥x7s) o1 weon’s 6 asdrard ugrer ¥ , 1995w
areftor szorerai ugior =Bl Y etz 3000 wd wzen i 27,000 A5 Bk B srcra B sfAw Bt G 2R w1 wRer DI UrEMBRN D e s st fda
3roer eenr Y <iSTolliz gotlall, BT 3aiml fRaR’s aaa # 46 Rar ge sl s el @iftp o R 33 sftaera anffas e @1 ast daca alar g

Bexerer Vgl SiE grsaikt A Ipres ufyary & Areeran 3@ e ufvan™w 3@ _sv anféas apreen & smdenn ordl el eft, “erftver dia-dy agera g iz st S
uR¥feferRi’e, 3oin et oft cafés as fere anféfes su™ar 2rasn Ui a53o11 431 181 dol SRI &)

HalG, AN 2 Alsterdg i o o odl 8 a1 ey o/ Gol GG, 531, 33 AR GIR LIl ol B Aslelfiren Gel @ a9t uf¥e dlor gemer 3urearn i e sigrea
‘aan:?ﬁamﬁmﬁemmmﬁmﬁwameﬁ,ﬁh&ﬁmaﬁamﬁmamasﬁ‘memmmamnﬁaeﬁf&ssa‘asﬁn&‘aaiama]fr‘ls
@ o oo [Bie, Riftseen, Ao, o e w2, Aot i aAwafer & st oidl Blent, aa aw st s sardt ARl o o Aem ol e Bifda wue T da 58
arrotofter Fiea=r ol o Rier wgera fasern’s, s2da gaa 2t ala Wil ot #iolal deel s f ala 22fTs Bol w sArd FwR uda o & om o2 36

#arce, Ul dlet garer 3w s s vawew #rerdars &t saerzon &, B3 a2 s sl seren arid &) ot o @ 3@ s, alg #erelt seer St Bl s 78 8 e anit
Aetetler 3eg Adt St R 81, B dler St oS o1°s, oRld 6, WS 6, B2 Wil O A ST B FREMRT A o1, IR DI sAbl fars| @8 manfew Brge's fe st
citer amanforn, oty arbifdrs =ua fids 8la’s, a Rorr @ yas @ amder 6291 @1 ket um oidt @2 wia’s, s wrvra fesa su da oid s a8 $24 ger a1 B & s
&) g2 gorat 40 uftrera 1 aiftrr amangt a1 cisil 6F's, S atée s mwnfsm ¥ s &8s @ aia Ba's S1é! cler SeIell 1 38d 6| ST8l 3 I 3 arudare &t g3t 25
a1 30 fpeiiafted’s) Beft Rerferar gor'a 2ma eiisli @ Sit_zfirems frereft anfaw «ff, o1l firei™s) et 4391 w1 faRT @1 cm 301 <llsil o 3or, Sit TS o, ArpdaR )

arateer, anft arfte s ot fpidtaun 6t aa s 38 W2 gora Rpidioan &t adl s sardt uret ot & 2t an fRkedt ardt o adar adtes a1 &t &, cPMAR 8 o '@ a6 A
afhaazfl’z—;.mtﬁaan?ﬂammﬂiﬁthQMﬁ:uﬁwaﬂ|mﬂzﬁaeﬂﬁﬁmmﬁw‘wmﬁaﬂaﬁnﬁmcﬁt@mmﬁﬁﬁ UEET DRI STel=tel aAlstoll @
TIERT B3NN STol-Efol AlSToll @ AT d cilal, Sif fepRl e Ut s Wls ge a1u°el, Jolebl ISl bl A 3 cfiol @1 bl Mt stotel urct &1 Azeptz 3tz nevil sizog
et sfter fsem el @Y Rraear st etier a5 10 Sror-¢i6t 2MSTell a5 AL 3 ads BebT3e Ferdtel 915 v, Brerbl e 21 @dts aw gedt awft 21 @dis ™ serer il @ wia
‘gﬂ‘c‘nm?mmﬁmﬁwa’laﬂﬁﬁ@;ﬂaﬁmmsa‘aslﬁrmﬁtﬁ@‘gtmm,ﬁiﬂmﬁﬁmmﬁm.

aigtcer,” el Sisiia ot sion 21 aiférw 8 orn & s/ dior st 1 siférs™ el 8ars dl s Aderd alal & [ sifeif¥er™aver arsn2 o6 i arsi 91 3iftrs Suen 8l g, dl
mﬂa&mﬁa%mﬂm‘amwmﬁmmmmm‘mmw‘amni’raﬁ‘mma‘lmaﬁa,rlaab"fa’rmm“m&mﬂﬂmmmmﬂmﬁs
JART U, St ferf¥s em, a8 an arn 3z s Rieft Mg e s, 33 WA O IR DR o s T cliter St 53 Brecar w1 ae foraer a1 e, o e dy ATERET A
UG WPIBTE of i, ferar-udt of wdas, For™as HAIeed I BRIEHTSl of W3 ddel M9l W1 olal gol ™2 3§ ¥, Jold JHUT v urct ceft, s31 wura aier st Rrees s an
13| Sil ele1 Hu2 foraser ik, 308 offa eiial 3z Sil offa ™y, 358 HuR cicl @1 @ Ml sorer urel @t R o s s 26 v gad & acaudl @ e, it gor @) el aiel
AR A I 1281 UGTel WIl DT ac asl BRI dolal

anft g gee AR 2melt AT T anT @ 35 U W gad ol sl ar ordt e afir ar & fseft rseliftras ger it anelraen @2 2a1 &, afdvar fifde Fa Al UG
a1 sferarn ferar sieen, a aft 2004 e awz aft 2014 aas @1 2R gad TRIE 2606 33 G2A ACT A Gl DT gad a3l oipiel_gan Gl $t Meme apif¥sn g, st
-ﬂmﬁmnma%,ariﬁu%aﬁ?xiﬁamamaﬂmzﬂvnw;lzm-aﬁ?mamgﬁaaﬁrmﬁxmmmuEI|mmq&umla@mﬁﬁm‘aﬂ‘mmafﬂmaﬁ?m



8l ok

ot aft 2014 o1 _goira srn dl el o1 snddler seren udh e ugt™s gaa 3wilE] A sl e 366 @ 39l el [ spr sa AeEIRD G B Jvor g d sl a
i wua gaa A ul¥aitel &le A 6 ®e A § b sl weret gl sncviier sreeg #ldl Si e oigra s sA F3wR o1 ol diol Al @ g A TA oW [BT's, Breta
S g9l @ el @I frar iy s of wadl dlbalis Ughl & v a6l &, afes el i Jeelifre ol w ol frat ©rm_g3n's| st ©1 ubumrs [ are der
Wb B A6 gad IFET© A Ga I8 g

ola AR PR @oll, aa 32al a1 fsen o B ol gl ids @re er, oit 67 et & amendt e aig oft swit aa srece emer s ordf an ulel's, 308 Al @R ol UEe o
2 e st uscll werfir ag &€ & sl cllell ol b2t anfdfs F8I Fuctet W, $ID I8 Joglel I Dol Y [Pl 26 I A A9 &I &ol slol-2io] FINI @&
TR A Jorepl vaflsee e @3l @l el fdpe) & Uurel gl F1eaM dien =erel erep? aiie, Sif ada 12 e # et @E v Alwiie dien a0, afipel s a6 s6ta sneal,
Rl a2’ s21 a2 &l aceln 8 siie, il gica &l i dl 33 &1 clrza B @l disn el a6 3@ ulkar ® e gaa as afdn sz #ee aidl sardl 2eor o $a_grandl
e, il ol #idlara & 2 amer fopen; st oE e verer gl dian dison arft, Bria 330 Fia v ade #@ SE 3ol TS 8| adl U2 afeel uglel STl @ ATEE A
RIS $ig @ ciloll, fSwias urt dien &t o Jifden el eft, 358 w18 fden &t orfly s fopait fep &t 60 et &t 3@ & sl &, fFrfda ¥ua @E Aga i & 3 fc ol o
Sl AT 8, a8 ST &) 33 301 33l 9313 off TIrellz BT & A ot 931y Il Elel cPIal & Al D Mol &l 5edl ordl aldl) elfcbal M slel & a5 &1 Siie, cfebol ol Ad
a1 ordl arrefl, @ dds IAb! oA aldl @ 3l o1 AME9BALN @l W el & fe1u eer @ oft S 8iei’s) U1 Jerra aneatt @1 21t o oidt o ot aaa a=ft aerdt
“g) gz uenet Jigll Sft o sEeIS Bl w Ba clell, Sil DI B Dol oldl B3, IWII FU A I 8, Joid e sit Ioalel st U9l Asroll dertl st 339 B sl of
Sordlcliie WIRTE) $AA Io8 U gollz HUer I ula oz e ufer ane aas usrer Bicler @&t svafle aor o= sandt sowr Bizas Ba o a2 38 g st g@d e 5 500
e Hugior s fore s, asfterar Sias) a agl genell 6 aoierar an Sia’s i g, sadl-afel dlwont @3d"s) Ve e sncofl vonas, ardcor ot or 3 sene
B ogorcal dlarder & aia wel’s, 33 oft sardl @ o Riror e sz woglar iffisa $aca st 29.4.2015 ot &d, 33da 3ealar srandhlor adrardasrer 2lsron,
1995 @ drrdir ufér ane was sonz B &Y oot ugior w1 sl Fxdot w1 aprlGer w2 f&em)

mﬁam&aaﬁﬁmﬂmcﬁmuﬂ%m‘aﬂsmﬂmﬁiﬁm‘aﬁsmﬂﬁmaﬂ&wmﬁrﬂmﬂiﬂﬁ,mhmm@amﬁﬁmmmmm
:zﬁ“mumnsmmaa‘afﬂmzm%‘wﬁnﬁﬁ‘mm&ﬁ,mmﬁsﬂmasrﬁﬁaﬁrﬁtfmﬁmﬁabﬁwﬁlﬂm’rcq‘zr‘aﬁﬁuts?ﬁaﬁ,ﬁlaﬁm’laurﬁ
o5 gaasy efeliol USe el 3l 39l U oty uslel ordl [reredt ofty apfa deer diera o yar en o wdl ww aodrenf¥edi o an g6f oft) 39ty Jremorr en 5 armst Y vas e artor
arell s, a AU # & adi @53 3g'en 9@l 3 v ufden asdrandt oft, Jorehl sl @ ugrer Breredt oft, uder Iotas Rersht @ ugrer Brereft off) Iotas fensh B aca 2 srfl, eBwEn
81 aft w1 3T 8 3R, erfvet ForhT uerel [ 31 9% ordl 2 urd) Ye¥a ves gae aet Rier s, ag u2 off uerer a1 Jrafrer gaer At forsr anm 3¢ s, o1 strerafter dight 551 angon s
5ol ellSil @ apre g2 4531 Al aifer aier IR Sl ellor ol @ anfdis Fusr IpRRERT dez wIA™s, ot a1 frae andle Seren urdl wwR & mw 46 ws, B i
dea

MMH”WEMhMﬁWmmmm%|mmm‘mmwﬁm‘m,m%mm‘mmyﬂhmmﬁmEtﬁ‘rm
aifdriet - wos adrardl, vos $dlew wR, Sl A o Wl R s) $AEG dG 3R @I el aof P8l U2 ©Rl s, 39 a-are s Fdal ofdl gofl el [ aisr e
§31 wonI3ve ¥ A aifén) a Al emazenty gol @ aig Sl 33 s olFaR Ueiie 8l Suel, a8 oiFa 3AAv Tl A SIS SIel o 33w 28ft SerEl wr s ordl wren dgem it
356 adol $dlow e o ordlorar SRl ® e gwRETd aaws eeliel USd s, elfdbol 3/ 358 3ol -urfam ardusr @ g1 siorard firer sl sda amer &, asdeanfyi
o (il as Baemw St ater et eff, smdt Jva1s o) Aadar & wrzen sadt Ao HUe "0 Rl 6 snetaon ol asvon areen g, wftver Bifder wua e 70 area
S0t 2131 38, 12 Jadlor Sl GO I R @ o Al Gl Bt By daft a1t Aty 70 swmer B e @i st ot st Rieme o IwA o w3 38, Asw @ R
saAl @3 3878 ot PRl W R § R 3P sia @1 el @1 FrIH S sRis i 3 52 detera R @it ©Y s s ol usel s S 302 Jaer B @
@2 38 &, adl anfl sardl R adla i ubefirn ace aRils) elts @rr uder aar spR el &t srar & st eft @ ener @) St Asw U I Y, qa IAD wwarT G
& el oty e 70 3 B el s we gern b A s A Bk =us Bier cllol ol s I aw 20 S9 U2 emRiel fbar’s, a Bifker =0 QAWE, Joral smeft
Jreierall waell aifde) amder @il uz Riear asdas, sArdl I3 53 HH@I Sl ADRICHD O @32 28 &, 3R AAde # s dlen aifdw siiz sgdor oft aszan iy,

Sial e dhow ud uerel B ant &, sncuflr widoger it e ot @a 3xdfs, 30w vw adt disr s 3R w3 s % E) Ioalal 27,000 wdrs s & ar &6 eft, smaer @
fere 33 eeraf3r @1 3Rl [ sy sl AR 6l s Marel @2 s @5 amu ader dow @ Bredt 22aws, 33a awmer G i e 3dd s iz dow e gr1 swret
&l Rz dor @1 ofl @ @52 FBA 8| U8 v @l e wiail e e el aner &, e spa, 20157 $duwa Glag @1 Bren o [@ven e o1, 2016 aw 7468
@35 B w1 Piagr s31 wus 3 fsen srn en, Breia 30 gor, 2016 aas 7.45 uftror & afyy & ety fifter wu s bl oe dis’s, Brordt arae 1 sa1 sawr o B g fise
~g 5 adranf¥et & sifdAwer Gifersr s e wiet ST's, a8 W gt 35, a8 ua @ 35 e 3w Jer-aer Sk Jorn, wfdAwr B Rl s R e s wiea
fore an dladlas e ar st siow aowras e s & dl'a 33 el @1 3Pl @52 JDA 6|

forfi 0t Gt AR g6 IRE Ade ¥ ool @l Jnfirr FRET Iucte walel W1 WRIR @2 G AR $3w e ufdvima andar aetetter diglt Sft @@ w2 Suf¥erds, wrdogor
St affg) o weraogel St @1 smelt FF@R B MW A U A el diadl § b anubl d Rioane @fse’s, afdsar o1 R @l ol 2161 U2 30K, U6 3D &0 3iF
aiférpre e “eifder siraeter Sorer i & e ude A & s U Rider w2 s 1M el g1 a1 @al, A6 el st A2 ol e W ofdl fven, @s 19517 afga
Slorqenel Jureenel Sit ot sreraars @1 oil Brgrea fear ar, 33ia 2t anféro reen ofisll @1 urm &1, it ciell @l f9rgm ffer, il ol o Riftsean fifer, 2o w2 Jdspre 8,
Jracht st o g, Ot arEmeun s stein @t 3w @it @2 280 E| 33w ubtom oft Baard e 3878 st IR asier @ arg St eiter aarer e, 2014 @1 IR Ader g
g 3 gad &l figer JRie s el axn & @5 2014 @ swrr o s gor & asfl ufs3afer off) eier aarer 21 ke &l @l colol B o [k 218 gor daen =n aral dasm; ellsil
@1 forant Jeeitfras gal o 3dar een o 32rnT ubdvmer en 5 asil o sSIar ds ust W Sa Adctol fovem, gamdt R o uga et € ue awr w2 forn on s e & it
@Sl &, it 70 el e g2 oidl 586, I ARABLN @ G2 wel oI D el Bl R el s AR werer gt ST usem amuur JARiET @ amer f=w em At
3oalel wal ol i sarm! usen o e Wl &, 801 fafdaa @wen's b s gor & awn aen wasiif¥is) 361 il @) g2 @Iw 2 gor @I Asarel Bt Referara smer &)
A @a Awdr & fio smemar &t e Rifda Reer fe sergors sifgonait @ Breon 2w freen arfée e, as ordt firer 287 amdt anard} arféens™s afie seedter Soren
urdt &t epr o aiféemai @ Agrchiavr e fm asa AR wrIgl @l @R o1 wREpAT @l wottar Bt Fafer 518"s o sor dior 26l @ aig saAR g & ader, anarn, afgen
AFIEl UG ag e ADddl g [ s 61 wr o diel A1el™a 3 9 @1 agelel @I P Rers 3z et g afdensit @l 2werel [eel 1 U @2 35 6 36l dig
Faoactl <isrell &, Fpoen Agfy Nsron &, vt gea AR Asens’s, soia amerl 3 AfGeIail @ Aerhlaor a Arer-2ner ool $30 gor B Fremia snavramr off, galol g =
fopen fo sergera 70 uftrora citer Yt 21 5ts e o s st atsige ofdl 8lem, o v 216 g9l ol ofdl 8o as sadt sremn &t A 33w fore saEt IR e udd
fesor a1 &t @ urawar fosen

891 e e1ge @ eras? del's s 2022 aas s Rl 6t smrasft @t goren dden atel A o v Adara ety A3y worras? el @ A3 E2 U I WU Jucte
as3iol W1 WE W2 38 §) Forol e e dier e uere &, Yadt eRry @ e afie 3te e ware dler @ arg aft apr it uRBelerr ands Brla warer w1 srasaror
aar s, et e we dan s wwe s warel i e as aneEr ¥ gl ag i fsen’s fés Rarmer warer dlor 1 apR g oft s’ aa oft g 33 mamEsn
“Gory Afe warer dr Y suedls, warer 3@ AT PR Www _srasArel Bl 6, ad ot gar a1 granasi oty Rt ufsReferii v oft Srafds Beft Rerfer & R warer ase s sl ader @
fére a2 el @ fore e &, 3dw g oft spR 14 o ws dige @i deft uf¥eerfer @ordl™s Ry waer @1 srvamer diars o oft gar warer wi_farae Gon 3 Are-2rer



watel @ U Gt filer, 3@ fere oft sordt Iz ol §-arsie &1 smaemon doirs) Fredter @it arsie’a e 3 ool ©Y anfé Fu A AIKD sl DI DI MGl B ATDIE
"o fépan” s

18.00 hours

3t 3l Serer @it dif3i @Y adtor $-aeme ¥ Sits s ailr 31 aird, 2018 aw 598 it afdedl @ s $-awene ™ oits"Son Reamit & amicoft el 81, 358 waier @1 ga
g1 fila, 3w fm &n om o2 3878 Al fifka wua o3a 3o

HON. DEPUTY SPEAKER: The House stands adjourned to meet on Friday, the 24t March, 2017 at 11.00 a.m.
18.01 hours

The Lok Sabha then adjourned till Efeven of the Clock
on Friday, March 24, 2017/Chaitra 3, 1939 (5aka).
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